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BANKING LAWS (APPLICATION
TO CO-OPERATIVE SOCIETIES)
BILL

Mr. Speaker: Shri T. T. Krishna-
machari.

The Minister of Planning (Shri
B. R. Bhagat): Sir, on behalf of Shri
T. T. Krishnamachari, I rise to
move:—

“That the Bill further to amend
the Reserve Bank of India Act,
1934 ang the Banking Campanies
Act, 1940 for the purpose of regu-
lating the banking business of
certain co-operative societies and
‘for malters connected therewith,
be taken into consideration.”

1 should, perhaps, say at the outset
that it was our intention to include
thesp prowisiong in the comprehensive
amending Bill which was passed by
Parliament in December 1968 and was
subsequently brought imbo force with
effect from the 1st February, 1064
The State Governments, which are
and will even after the enactment of
the present Bill continue to be, res-
ponsible for the constitution, menage-
ment and winding up of the co-opera-
tive banks, were not, howewer, ready
in 1963 to accept our proposals regerd-
ing the extension of the more impor-
tant provisions of our bamiking laws
to these institutions. I am glad to say
that all sur proposals have since been
explained in some detail to the State
Governments, the Registrargs of Co-
operative Societies and the mon-official
leaders or represamtatives of the co-
operative movement and that the need
for legislation of this kind v now
generally appreciated. The present
Bill is, in fact, based on the largest
common measure of agreement among
those who are likely to be affected.

13.24
[Mr. DEPuTY-SPEAKER in the

It may be helpful at this stage if I
gave the House certain details regard-

Chair].

Banking Laws 170
(Application to Co-operative
Societies) Bill

ing the growth and development of
the co-operative movement generally
and of co-operative banks in particu-
lar during the last few years. Al-
though the progress of co-operation
in some States, particularly Assam,
Bihar, Orissa, Rajasthan and West
Bengal! has not, perhaps, been very
marked (and we are now considering
scparately the question whether the
volume of credit provided by co-
operative societies in these States,
especially for agricultural purposes,
can be supplemented in other ways)
there are other States like Maharash-
tra, Gujarat and Madras, in which the
record of achievement in recent years
has been quite impressive.

There has been 3 considerable in-
crease in the deposits of the apex,
central and the larger primary urban
co-operative banks. The total depo-
sitg in these institutions are estimated
today at gbout Rs. 350 crores, includ-
ing deposits from individuals, both
members and non-members of the
order of Rs, 175 crores. There has
been a much greater increase in the
leans and advances of the co-opera-
tive banks at all levels. It ig now
anticipated that ghort and medium-
term credit for agricultural purposes
advanced annually may be of the
order of Rs. 400 crores, by about the
end of June, 1966, while long-term
credit disbursed by the land mortgage
bankg and by the Agricultural Refin-
ance Corporation and outstanding at
the end of June 1996 may be about
Rs. 120 to Rs. 130 crores. The targets
which are now ip view are about
Rs, 650 crores of short and medium-
term credit to be advanced annually
at the end of the Fourth Plan and
about Rs. 375 crores of outstanding
long-term credit at the end of Jume,
1971,

Credit for non-agricultural purpos-
es hes so far been very much less
important. But in view of the estab-
lishment and growth of sugar and
spinning millg in the co-operative
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sector, the development of other pro-
cessing societies or industrial co-
operatives and the organisation of
marketing and consumer societies in
very large numbers, particularly for
aandling essentia] articles which are
in short supply, the need for funds
for non-agricultural purposes has
been increasing, even more rapidly
perhaps, than credit for purely agrl-
cultural purposes. It will be naeces-
sary lo make satisfactory arrange-
ments in future for the provision and
orderly use of this credit.

This Bill, Sir, is based on a recogni-
tion of the growing importance of co-
operative banks which will be hand-
ling these very large sums of money.
The Reserve Bank, as an institution
which has already lent an amount of
ubout Rs, 200 crores to the co-opera-
tive banks and as the authority which
is ultimately in charge of monetary
policy, cannot any longer ignore the
dimensions which are now involved.
it will in fact be illogical to do so,
at a time when the operationa of even
non-banking institutions are intended
to be controlled. in so far as they
affeet eredit and monetary policy. The
House, T think, will agree with me
that we arc justifled, in the existing
circumstances, in applying to the co-
operative banks the standards which
are relevant angd are generally applied
in the case of all sound banking or
Anancial institutions.

1 do nol propose iop deal with the
srovisiong of the Bill in any great
detail as I do not think that this will
be necessary. We have iried to ex-
plain as clearly as possible in the
notes on clauses the genera] frame-
work of the control as it is now pro-
posed to be extended to co-ovcralive
banks. 1 will, therefore, refer only to
une or two points which may be of
particular interest to the members.

We propose to control in future the
banking business of all State or apex
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vo-operative banks, all Central co-
operative banks and all primary non-
agricultural credit societies with paid-
up capilal and reserves of a lakh of
rupees. Wg¢ expect the number of
these institutions to be about 900. Al-
.though this number is relatively
insignificant, in relation to the total
number of co-operative societies
registered under the wvarious enact-
ments, which are now locally in force
in the States or Union territories, the
volume of credit provided by. or
through the co-operative societics at
all levels, can, T think, be effectively
controlled and regulated through
these institutions.

We have not considered it necessary
or desirable to assume any control
over the operations of land mortgage
banks and primary agricultural eredit
societies. Land-mortgage banks do
not really transact the business of
banking as it is normally understood.
As regards primary agricultural cre-
dit societies, it will be administrative-
1y difficult to control the aperations of
these societies; and it may not he
realistic to expect them to conform to
the practice and usage of the other
banks. We have also been influenced,
Sir, by the fact that any attempt to
interfere with the functions and
working of the agricultural ecredit
societies may lead to some dislocation,
particularly in the case of socleties.
which are providing, apart from cre-
dit, marketing and other facilities to
the cultivators. As no useful pur-
pose is likely to be served hy inter-
fering with the working of the socle-
ties which cater, by and large, to the
agriculturists direct, we have exclud-
ed these societies completely from the
scope of the present Bill, leaving it
to the State or apex co-operstive
banks concerned to exercise such
supervision over the activities of these
societles or to give such directions to
them as may be necessarv.

Co.operative societies other than
agricultural =ocietles or landmortgage
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banks, will, if they are not co-opera-
tive banks by definition or non-agri-
cultural credit societies (which may
be expecied to grow in stature and o
be covered in due course by this
definition) be required to give up the
business of banking altogether, afler
the expiry of g transitional period of
one year. We have considered this
provision to be necessary for segrega-
ting the non-banking societies from,
those which may be carrying on, or
may be permitted to carry on, the
business of banking. There is, zo far
as 1 am aware, no reason to think
that societies, which are primarily
interested in trading or processing, or
consumer societies, or thrift and cre-
dit societies, which dea] omy with
their own members and not with the
general public, will experience any
difficulty or hardship, as a result of
being required to refrain in future
from accepting deposits from mem-
bers of the general public or from
granting loans to such non-members.

I referred earlier, Sir, to the fact
that we propose to apply the more
important provisions of our banking
laws to about 800 institutions at the
apex, central and primary levels. I
should, perhaps, add that as Parlia-
ment does pot have any jurisdiction in
regard to the registration, manage-
ment or winding up of any co-opera-
tive society or any class of co-opera-
live societies, we have been careful
to limit the extent of the additional
powers, which are now being assum-
ed, to what can legitimately be com-
prehended within the meaning of
‘banking’, which, as the House is
aware, is an entry in the Union List.
While the Bill provides for such mat-
ters as the licensing and inspection of
co-operative banks, the exlension of
the directives as regards selective
credit control to advances granted by
these banks, minimum liquidity
requirements and the issue of direc-

tives for regulating the conduct of
banking business or the grant of
particular advances, the House will,
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perhaps, have noticed that we pro-
pose Lo omit entirely Parts IIA, III
IIIA of the Banking Companies Act,
dealing with appointment, removal
or supersession of the managements
of banks, the liquidation of banks and
the special procedure in the event of
liguidation. In extending or omilting
the provisions of the exisling enact-
ments, or in modifying these provi-
sions, where this has been nccessary,
we have taken into consideration the
constitutional and legal position as
well as the special requirements of
the co-operative banky and other cu-
operative societies,

I am aware that the absence of any
provision in this Bill for the insurance
of deposits in co-operative banks has
caused somg disappointment to those
who are interested in the future
growth and development of thy co-
operative movement. I should like to
stale gquite clearly that the proteclion
of the deposits in the controlled bunks,
on the same terms and conditions as
in the case of other commercial banks
is, in my view, g logical corollary to
the extension of control. As the
House is, however, aware, the con-
tingencies in which the liabililty on
account of insurance will be altracled
ang will have to be discharged should
be quite clear and determinate. The
Deposit Insurance Corporation or the
Reserve Bank as the authority direct-
ing the affairs of this C rporation,
should be in a position to decide final-
ly the circumstances in which this
liabililty may arise.

The Reserve Bank has been discus-
sing this question with the State Gov.
ernments and has Indicaled 1o these
Governments the changes which will
be necessary in their laws, before any
liability on account of the insurance
of the deposits can be assumed. I
hope tha: the Reserve Bank's propo-
sals wil] soon be accepted. [ would
like to assure the members that a
Bil] to amend the Deposit Insurance
Corporation Act, 1861 will be Ana'ised
and placed before the House, as soon
as there ls some indication that the
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States will be generally willing to
accept these proposals.

I think that I should also take this
opportunity to say a few words
regarding the manner in which the
powers which we intend to acquire
through this Bill are proposed tuv be
exercised.

I am aware that several non-offi-
cial leaders of the cooperative move-
ment have expressed the view in the
recent past that the Agricultural
Credit Department of the Reserve
Bank of India, which has been inti-
mately associated with the growth
and development of cooperation, over
a period of about thirty years, should
continue to be in charge of the co-
operative banks, evep alter thi Bili
has been passed and brought into
force. Without accepting any criti-
cism of any other department of the
Reserve Bank which may be implied
in this demand (and personally I
think that the Reserve Bank in any
department or at any level is bound
to be sympathetic and helpful) I am
prepared to assure the House that
the responsibility for the enforcement
and implementation of the provisions
of this Bill will be entrusted to the
Agricultural Credit Department, It is
hardly necessary to add that the
special position of the cooperative
banks and the federally integrated
character  of the  cooperative
structure as a whole will not be
overlooked by the Agricultural Credit
Department.

It has been suggested that the Re-
serve Bank should be in close and
continuous touck with the Slate or
apex co-Operative banks as regards
the working of the institutions with-
in the area of their operation. It has
nlso been urged that the Registrars of
Co-operative Societies should be con-
sulted, before action under some of
the provisions is proposed to be taken.
1 do not know whether it will be pos-
sible or desirable to adopt any rigid
rules as regards matters v{ procedure.
1 wssume that there will be
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close co-operation and understanding
between the Reserve Bank and the
iocal authorities. The Standing Ad-
visory Committee attached to the
Agricultural Credit Department will
in asny case be consulted . . .

=t gw_ Wy (3AT)
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Mr. Deputy-Speaker: The bell is
being rung—Now, there is gquorum.
The hon. Minister may continue,

Bhri B. R. Bhagat: I would repeat
that the Reserve Bank of India and
Government have been assisted by
non-officials associated with this co-
operative movement, especially Prof.
D. R. Gadgil, in the formulation of
these measures. Their view has been
that the co-operative banks should be
covered by the deposit insurance, It
was Government's view also, as I ex-
plaired earlier; we wanted this Bill
to be more comprehensive. But due
to certain difficulties, particularly be-
cause the concurrence and general
approval of State Governments has to
be obtained, this could not be. We
are in touch with them. We are con-
tent at the present moment with a
much simpler measure. But this is
in the first instance. It is our inten-
tion as soon as possible, as I have
said earlier, to examine the possibi-
lity of enlarging the scope of this
measure. The assurances of the Gov-
ernor of the Reserve Bank to help
enlarge the range of the utility of the
banks to the public and to keep non-
official opinion in close touch with
the operation of this measure will be
honoured; their wishes, particularly
of the respected leaders of the move-
ment who have spent such a long time
in it and who have such rich exper-
ience, will be fulfilled as far as pos-
sible.

I had said at the beginning that
this is a non-controversial Bill. 1
should like to add that the co-opera-
tive movement, in our opinion, will
be benefited as a result of the streng-
thening and impr t of the posi-
tion of the apex, central and selected
primary co-operative banks which
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cater to such a large extent to
the needs of aH other co-operative
societies, In this sense, this is a posi-
tive and conmstructive measure, and
the Hoose should welcome it. [ hope
the Bill will be adopted unanimously
I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
1934, and the Banking Companies
Aet, 1948, for the purpose of re-
pulating the banking business of
certain co-operative societies and
for matters comnected therewith,
be taken into consideration".

Two Hours have been allotted for
thiz Bill.

Skri P. & Patel (Patan): 1 have
pheksure in supporting the Motion
The co-operative sector stands in bet-
ween the public secter and the private
sector, the private sectar abusing the
public secior and the public sector
sbasing the privele sector. The co-
operative sector is the only sector that
is between the two, and it is progres-
sing day by day. When ting progress
is tere in fhis sector, 1t is absolu-
tely necessary that there should be
If proper uigiamrce is not
kept, perhmps there would be failures
in the co-opermtive sectar amd that
weokld not be relished by the people.

The most importani thimg in the
co-operative sector thet bas to be done
i3 to creste confidence in the people.
That confidence is mot yet crested.
People look with suspicion on the ©co-
operstive movement. In order to win
the full confidence of the people, it
is sbeolutely desireble to exercise
vigilance by some body; specially
banking done n the co-operstive sec-
tor deserves more vigiltance. In
this case, we are applying most of
the banking laws o co-operative
banking. The Reserve Bank will be
exercising some conrol over the bank-
ing done by co-operstive banks, There
is nothing wrong in it, because when
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banking is done, naturally the bank-
ing laws must apply, whether it be
in the co-operative sector, private
sector or public sector. Therefore, it
is absolutely proper that all the bank-
ing laws should apply to it

I know some co-operative banks
that transact business weorth crores.
There are also some failures and mis-
takes commitied by these banks. The
co-operative department of the State,
in order not to expose their inactivity
or negligence, try to protect such mis-
chief. This is a wrong policy. I hope
the day will soon come when all the
banking laws would apply to banking
done by co-operatives. Otherwise,
some control with the Registrar, sgme
with the Reserve Bank and some with
the Central Government—in this way
proper vigilance would not be main-
tained. For this reason I am of ppinion
that so far as banking & concerned, it
should be a central subject and this
co-operative banking should be put
absolutely on par with commercial
banking. No doubt, special conces-
sions may be given 1o co-operative
banking. I do not deny the need for
it. At the same time, more vigilance
or proper vigilance should be kept
on banking done by the oco-operative
sector. I am told that some co-opera-
tive banks give large amounts of loans
to individuals one way or other., So,
if proper vigilance is not there, there
may be more failures.

I support the Bill, and thank you
for the time given

Mr. Deputy-Speaker: Shri S. S

More,
ol N WA wWATT  IIEAH
wEEa, FIA T W Al 7
Mr. Deputy-Bpeaker: The quorum

bell is being rung. Now there s
quorum.

Shri 8. S, More (Poona): I propose
to accord my support to the present
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measure. I believe it is a very useful
measure and will help a lot to clean
the Augean stables of some of the
co-operatives.

Unfortunately in  this country,
though in some parts co-operation is
developing very vigorously, mischiefs
are also being practised, and it is
highly desirable, if we want to deve-
lop co-operation on sound lines, that
all these mischievous elements in the
co-operative movement should be con-
trolled and checked. 1 believe that
if we are to reach faster towards
socialism, co-operative measures will
be the only effective instrument by
which we can make our journey as
expeditious as possible. Therefore,
the authority which is now being
placed in the hands of the Reserve
Bank is welcome and desirable. Those
who have the interests of co-opera-
tion at heart will feel undoubtedly
that this measure will do immense
good for improving the co-operative
structure.

Even after the passing of this mea-
sure, there will be a sort of dual con-
trol, control of the State Government
through the Registrar and control of
the Central Government through the
Reserve Bank. There are developing
two authorities with differing angles
in dealing with the co-operative
movement, and it is quite possible to
envisage occasions on which the dual
contrel may clash, That should be
=voided, Mutual consultation between
these controlling authorities frequent-
ly will help carry on the administra-
tion of co-operatives effectively.

As my hon. friend Shri P. R. Patel
has suggested, co-operatives should
be dealt with the same measure of
control as commercial banks, but
there is a distinction. Banking of the
co-operative societies is of a diffecent
quality and for a different purpose.
1f you use the same yardstick in deal-
ing with the co-operative societies as
in the case of commercial banks, pos-
sibly some untoward results may
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follow. So, co-operative soricties
will have to be dealt with with a soft
glove on. If that is done, I feel that
this department will be able to re-
move the evil spots from the co-
operalive movement and raise their
efficiency and banking capacity.

With these remarks I feel that I
should support and that the House
will support this measure.

Shri Firodia (Ahmednagar): 1 wel-
come the Bill I welcome more the
assurances given by the Finance
Minister while introducing the Bill,
As a matter of fact, I would have
liked if the Reserve Bank had con-
sulted the National Co-operative
Union of India, which is the highest
body in the co-operative movement
in this country and then this Bill
had been brought before the House.

This Bill, as the Finance Minister
said, is not controversial. He is sub-
jecting the co-operative banks to the
same restrictions which apply to joint
stock banks under the Reserve Bank
of India or the Banking Companies
Act, As my hon, friend Shri More has
said, there is some difference between
the co-operative banks and joint stock
banks. For instance, there is a restric-
tion in the Bill that a bank which is
controlled by this Act should not in-
vest its funds in any other co-operative
institution without the permission of
the Reserve Bank. I think this might
come in the way of developing the
co-operative movement. As our ex-
perience goes, all the co-operative
banks of this country are, in the ini-
tial stages, helping the co-operative
institutions in the processing or mar-
keting fleld to come up and Invest in
the share capital of such institutions.
So, I would suggest that instexj of
putting this restriction on the co-ope-
rative banks, as the Registrar has him.
self said, if investment over a certain
amount has to be made in the shares
of any other co-operative institution,
the permission of the Registrar may
be made necessary. If such a limit
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is put for investment in shaves, that
will be worth while to the co-operative
movement.

As we know, all the States are pass-
ing co-operative laws. They  are
putting lots of restrictions on the
powers and procedures of the co-ope-
rative institutions. Under the cir-
cumstances, we must allow a little
freedom to the co-operalive institu-
tions which we are trying to bring
under the purview of this law.

I was really very glad that the
Finance Minister made a gesture by
saying that the deposit insurance
scheme would be brought into foree
as early as possible, He has said that
the States are to be induced to give
their consent to the scheme I feel
that when we are now putting these
restrictions on the co-operative bunks,
the States will come Torward and give
their consent early, and that we will
be able to have this deposit insurance
scheme applied to the co-operative
banks. As we all know, there iz a
great compeltition in getting the depo-
sits from the general public between
the corporate sector and the co-opera-
tive sector, and if do not give this
advantage to the co-operative sector
as early as possible, 1 am afraid that
an important thing like deposit might
go away from the co-operative sector,
and it might be taken away by the
commercial banks or by the State
banks,

The Act provides that the district
banks should open branches in the
area of their operations, but the other
banks are debarred from opening
branches in the area of their opera-
tions. If an urban bank has an area
of operation of more than gne taluk
or city or district, 1 suggest it should
be allowed to open branches in the
district itsel! or in its area of opera-
tion. That much freedom should be
given to that bank because that \oni
has got to obtain the permission of
the Registrar before opening the
branch.

I was glad that the Minister had
also accepted a suggestion of Prof.
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Gadgil made some time ago that the
Standing Advisory Committee on Agri-
cultural Credit should be consulted
whenever necessary or on ali impor-
tant points. He has also acceoted the
suggestion that the Agricultural Credit
Department should be in charge of
enforcing this law on the co-operative
rocietivs,
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1 am sure that with the restrictions
which we are putling on the co-opera-
tive banks, the tone of their working
will improve and they will be useful
in gprving the public of this country.
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[ faziaa iz
agi #gy wan fF sparfTen @ wEEE
v weam A e gd @ 1 amy
rffy wew welt & aEETfver & wmar
97 I F FAG I & Aver famg
w1 Faamfar sz w7 ar f% gw sgwrfear
F a7 I F7 20 F1 977 ¥ 99
07 AT HIAT | UF G117 FA Fg i
qTEETE &, TF ATF AR §, 9
¥ @9 oo A 1 @
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F[satfes T & ST FEW F2W QT
t 3n @ e s o & e
WElRT ®1 gEH WA AN qfada
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& agi 3w fom % wrf favite e =@
gt 2 gt wwifesw & fafeee
AT AFEAT K FW A1 I AveAfawAr
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FEBRUARY 18, 1965

tApplication to 188
Co-operative Societies) Bill
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ATH 9 79 ®T {qraq qgwHrr Afafaar
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T4 9% §WF AL O AN aF fE @
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7 ftadT 7@ #4671 gg 9= qier
F% mwUF faogw i gk a3 @
Fromaifzen 71 gafy A& 0 1 TR
s ey qAfe g1 el a fa wme
SR AE g7 ofE w4

aewifar & &9 ¥ mgre qay
ST aaT & | agt agwrd A §, agar
Tme A9 @ § A g adt
& T8 ¢ ofew o el gt W &
agwITcar A adr & 9 a7 O EY
@l & | &% 57 |vad a0 A §8 faw
78T & 399 &7 § = § At afues
¥ wfas e 3w #) qgwtar & 9
9T W A AT WA F A W Qe
FA TATEY TR FIRIEE 1 QO
wfirwre o w0 w0 A w7
# fe w10, 20 wrft w1
70 Wk FW FE IR WK I I9H
frg frd &t a2 @7 7 w3 hed
g o e W g Y A ) A
frmeft & 1 @7 &Y a7 wrfeu fe o
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grea qear | g fe AT
afimrfol &1 swer 7 @ W7 g
@ FEEEr & 79 9w a3 W
IAHT AT FI B O wATEy AT
711 eu® fau swmifes & g9 i
¥ w7 afcada 3 B grawsan
& & adwe g w1 oFWdA w0
FT FTHFIC & wOT KT AEA E
fe & goft mar & avr @y A W oEC 0F
v A A fame faww w7 &
X A7 ¥ 0¥ "gfgw qvEm A\ 9
A€ oF wgETh FT Ad anf ager-
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FATE |

o gww W wEuTy : I FEET,
TR AT A F AIG GE FFAT 9FAT 2
f& oo 62 & fva o A o wew
FT qATH ISET AT 7ET & | 5 qWU W
aTIm # Frw A 3

Mr, Deputy-Speaker: The bell mayv
be rung . . . Now, there is quorum.
This is the first day of the session. In
one hour, we have rung the bell
thrice, It is a very sad reflection
Hon. Members will please maintain
the quorum. Shri A. 5. Saigal.

oft wo fao qETw {Wﬂ‘(,\ 5
ITeqw wEIRg, fE A7 F1 ggEte
N FrwEw o AR wO & fae o
Y w1 AT mar 3, F sw oW wEe A
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b W g ow v et &
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MAGHA 29, 1886 (SAKA)

( Application to 190
Co-pperative Societies) Bill

FaT &a § wiiaw dww w1 o srfanms
v fefgwe dwq w wqmr 3@
17 % ang fafegee Ty ot & &7 521
Y wEET e W aaar 3@ f
#fen g oz & f& agerQ awmul
F1 WA AT IV € OF ¥R T
foreram 2 1 ¥ wwwen g e we agwrd
T W1 W TS O wygt fegr s,
et & w0 &7 gE Ay, 747 gy

agi % fFaaw T o §, wiw 7
IAA B RWY g 1viz ¥ Ow A
AT FT Y GG GTAEEAT SEE
grit | IwoFE F gqmTaTT wfuwT
T ¥ gra # fran v § 1 & awwan
g o ag wfasre w0 37 arei 51 fean
ar w1fge « A6 v fadx w1 awad
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Az wT I ¥ ary ¥ faviw % 1 gnr ot
wfer AT 73A w@ § A1 q dww
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FEBRUARY 18, 1965

( Application to 192
Co-operative Societies) Bill
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HIATEENT & | & A9 T #Y aT S
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MAGHA 29, 1886 (SAKA)

(Application to
Co-operative Societies) Bill
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@ gfere & foid o= et Y | ot
=TT A fifow 1 e Afom e
# it awe a % orears o Tw A
FAF A I ¥ faE & IwFaz
ATE W fF T A o 3+
#feq Fafom smiwec & 41 @gw
@A 7T % O | 78 o v fafwe g
T & wran e ooy ad 6 s §
o mw § arfow T | 4050
AT & T FI , =2 ATE
FT T FTA ATAT AL AT WTEL Y F7
o T A # | 0% avws A fafaey
FWETEATE W AgFET gwd
ATE AORTOY FAATY T, 9w wfasr
wr, e 2 § fie v Y gt ¥ e
foar s, €W & am & W wH E
famram | wmag s G edTe
790 W T § S § T
Lo R S SR G A
ow wETh § wiza oY gy &, 0w fady
7 wfea 7 g &, wf forell o ww Ay
*1 wF grav §, w% foe W A W
acifagi| gt & | & e o faw Wt
g=a # &wey wvar g oovw & wwwen
fr afur orefadl & oww €1 g
s & fou e sA ) v fea
M g1 wEA T W STE g
L] 7 ¥ T &y Ay AwAr ¥
W gAY AR dT & A efe
T AT | ¥ § FH TOAT AATG ZHTT
e § W ro W wavg ¥g A E
i FuTy ¥ & st 0 0 et gy
¥ ot fr 57 A & dfw wEfaai o
g% Afer g @ ST g TR AR g
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IR AYE F TEUE WRiAE H 3T 59 9w
th w1 faege 7 5% foe & 2% o
AT 3T & A fay fE oA owA
AT AT} IR T ARA AT T A
TEY T v e d ) Tw O wee 3
&7 ¥ fawar o, m"rf%ﬂ?ﬁlﬁmﬁ
AET HFEAT |

A 7 A A oF A A aTw
WY w1 oA qET faemr avim g
FE A AT quE VAT THA W F

@wﬁﬁiw:wﬁﬁ}g‘twﬁa:ﬁ
a ft 1 W &, AWR § oAw

F TR 1 AR
2 & fomr zur ¥

It shall come into force on such
date as the Central Governmwent
may, by notification in the Offi-
vial Gazette, appoint, and differ-

ent dates may be appointed for
different provisions of this Act.

& 3 s ST F e ® A
o zTH ¥ W Ay @ o oA e
A maAdE UF TR ®E g A
§ ST F1 qEY aFEE AN R | A
at & for Afe are # fafaees awe
WF A E, T F wEA H oAt A
A § AE 9T R

oft wo Tv WAW : WF 7 ATET |

sl Fo Ao fardl : ww W E
wft & oy ®1 g g faeer 9w
¥ ot oz At fommm 2w E

wft Favarmaft Tra g0 qarare (W)
A THES tgEee niede faw
TARE AR FHT R |

sit Jo Wo farday : & aga A @A
frmTe & wFan § 1 W q qréef

FEBRUARY 18, 1985

(Application to 196
Co-operative Societies) Bill

mz f frar g fF o Al ¥ qw
69 e ¥ st w7 ag el o
HEET A0 W A T F & ag
T faar f& oz oW wat o ome &
ooy, Afe g5 v e W oA
% &= a% wua ¥ T A qw aw
oG w1 GTWEsT WIE
T AT 1 T E AT A A 6 A
69 WUA F AT T | §W F7 AT qR
g s &=mt gfmm ey =T @ fe
g drfm A g s a Ay
A1 gwTa W gur 9w @ dar gd
TFAT ARl & AT T qwEAT ATA @R
W 07 7T w1 7 an fear fE raed
Fr et 8, @ A wEw A § et
A AATY WY BT AFTRY | WA &
T AR A FERIw & % A g
fom # wadd o wd  w A afew
TF

Wt @o To W : WA NF AH
g

Y o o fadet : ITAW F7 w7
ao VAT AT A R I am w7
Y 9T A qF | AT T O AT T
1 wfew @ AT wiesy & @ awf
T AT OSH & T WY FGT AR HF

LI
1t shall come into force on the date
on which it receives the assent of the
President.
ot ow @ = § fem AT SR
wT g | wfaw W W 3w A A
ATy At ¥ wriAT &7 R o s '
ag fam £ f& 3% & ag w7 @A,
4% €1 99 97 wuw e g1 AT o
Mr. Deputy-Speaker: Shri Shree
Narayan Das.
oft gww wer weuw : ¥ % gE
FTAT AT E | TH TG I A WA
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AF 21 WAEIG @EFd FgT 9F M
A 2 Aamgag fr s @
w1 iars |1 oF 6E F fau safmm w3
feqr =M

Mr. Deputy-Speaker: The Bill is

being rung..

There is quorum now. Il is very
awkward to ring the bell. This is the
fourth time 1 have had to ring the
bell. 1 shall have to adjourn the
House if there i no quorum. I would
request the Government Whip to
maintain gquorum in the House.

¥ ()
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MAGHA 28, 1886 (SAKA) (

pplication to

Co-operutive Societics) Bill
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!‘&mﬁﬁxﬁrhﬁﬂ#ﬂ&m
=fer

wt wo Tro WA : FW AT TR &\

sft sfraromor @ ZAd A &
W i gErg ¥ oag sgw agm fw
wmrifry gETEE F W dfEm &
®TOATT & 39 &1 A FvAww @
I & gy fafaw |+ w1 fag
= for & g qM OB R
ug A vt wAx 2 R fom owrw o
W Fmmgrfza gEEE afer 2o
A # AT W w1y i & gEEe
# wrarevfer & R[S @ i
T *x weA, sfwfen ¥ ox
aF1 | gafay o @ fr frod dw
wi% gfea ot o Frgaw smererfoy
#F whr Frovw dw 1 ¥ aw IW
afe & w7 f& awmif & wmo
sfrifen # faoe 7 o | Swmifa
&% & @ dw vy w97 spEEre
T FTm afgr A wToE @ ¥
amg fear qmr @ fod aw W
sfear &1 o ofeweae % frodae
? g o A|d et dw oW
grm A dfen s o s oo
v W ffvm e & Ay g B oA
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FEBRUARY 18, 1965

(Application 1o
Co-operative Societies) Bill
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o ®rf syrafvw a7 w7 a% @ favg
7T g% |

b o @A §% I TR
w1 R wT T R
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= fadow #7 z9 o a1 s
T ¥ i art ot af A A W
s fx famrmr G217 21 1 @ Wt
gt am 2 fx 37 g durfas qrmaT 2
7 2 W & gwwA § oo W e we
& SEd o F9w § fE wemfi
&F % W A N2 3 owww & Fw
#, SrETEA & Fi ¥ Ifaw e & 5%
a1 ag famr feft off fewrr & W &
"FAT R |

gt & gz Joré i ot f fefere
wrrfer &% ot qua ofar § a4y
wid Wi Ay ¥ SafE gAT FEmfe
& 7# @ A9A qE A AR AR
it fefeae ot a7w w-wmifer d9
w1 foad o= &7 ag 97fiom ar sAafa
T8 =rfen fF & @ &1 a1 a9 ) frag
&% & WA AEE 4 w9 91 & oww
fefmae o7 &ow wiwifer 9% &
oo w7 s ATw E T & wet A
¥ AT § AT ATEAL AW =W AT
#r yifaw G ATy £ o3 dw w7
F-wifsAvE #7 aT g1 AwAT & #
wawen § f& 99 9 ard wwEe aE
2 o ot o e 3% & amw
az 7 " ¢ i wngifza &% o
dze wrwifes &% W wR0 w0
ST § A I % fET B ow At
Fifasr =vera ® 37 #1 gfaar € Fmr
S Tz A1 FE A A v
Shri Firodia: Will preference be

given to co-operative banks to open
branches over Commercial banks?

15 hrs.

oY Xo To WA : TE T faua H
A1 7EY °7 a%4t &, W7 oW A6g AW A
w1 gEET §, Tewwifer &wow
sreaig & & o Afy &

Shri Shivaji Rao S. Deshmukh:
His question was whether preference
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will be gziven to co-operatives in
opening branches.  Ile is reguesting
the House for a specific enactment by
which a statutery right on the Reserve
Bank will be conferred.

Shri B. R. Bbagat: I am attempting
an answer.

foime % ag am 7 @ wopn fE
SweR fran s @ AF AfEw T oAew
ooy ¥ ®Y @A 3 AT S
Afr 2 ww o gfe & A gu o W
Ifem T 9w fasem

sraaifza 401 ¥ fAau s 3w
£TE W44 wad W I 9T 0 FhEr
FIA T ZAL AW A AIE &Y AV FA
FaHAR R  FF o= H v
W H a7 ¥ a1 i #rarifer dw
FIATTETT & IT AT AT mTATIRATH
g & w1 § 39 4% o s §
IT AT qET W @ATA TET AN T
fadms w1 & O ® A amma ¥
uz ¥ AT ag w7 fF w6 & amg
T FTE AT AT & FET Fowmafea
Fat & A ot 2vft o = forwd
= & ame At wrEd faege frmere
& T Frarifer &% F1 w19 FA F
ot forrd wrt § 39 w1 wwT sarA
TRIT AT |

oF g qeEq 3 wRT fR e
farst % gz e i @ 6 fx ¥ e
fa femefer a Mifefrdom | a7 &
AT A 81 T fardaw S s s
¥ gv G dafcii # aew g
7w & fav 7o am fem & o afeg
™ fom a7 #g wfen foomw
et & ag faer v g o 9w fe e
dardt Tt 7 @1 o FAm G A wfe-
faferdt v & for o aé fefedom
w1 wfawr fear /& 1 FRE CEEEw
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1T T2 faar AT & 1 W T
Fard § ®w wwr An wmAw & w fam
Fifefrrer sromAT e T 0 =W
# F1 wHllfee w8

=5t ¥o firo wrfem  (ma@wA) (W
g oar 77

st qo e AW : FEIW TITHE
w wafa § | o mgre § S A
mifer ¥/ #1 0w wwE gf ot
FE W A W 7 v v
& weg JAT A o7 fory a1 faw # SRR
T Tt #1 w1 A1 41 ) e faww w=
7 3w ware foan @ fr o oo wr
IR FTT & e = fae oA
" A€ g | w9 39 91 77 T4 fae
At 37 it ot e & foaw = &,
F @3 W 21 AT wifE I faw
" oS A 39 & A fam 7oA
AOHTT AFY AT /1 W A T faeger
wamaAE I 2 fam 2

ot fre fae whadt : a2 off g7 @
g f& T uniw A% & Tq @ “HT
FawyHe &% W @ oy wifE st

Fgaa £

&t W o WA : FT AEA 4% A
El FE T TE g |

Shri Shivaji Rao 5 Deshmukh:
This is an important measure, It goes
to the root of the cooperalive move-
ment, 1 beg to suggest that the time
allotted for this Bill should be extend-
ed.

Mr. Deputy-Speaker:
finished the debate.

We have

Shri Shivaji Rao S, Du_hmal.h:
On clause-by-clause vonsideration we
can lake more time.
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Mr. Depuly-Speaker: There are no
amendments,

Shrl  Shivaji Rao S, Deshmukh:
The time allotted for clause-by-clause
consideration 15 not dependent on
amendments. There are no  amend-
ments. It js because the Bill has been
taken up by way of surprise. There
may be Members who want to offer
their remarks on certain clauses.

Mr, Deputy-Speaker: If you wunt
to speak on any particular clause, I
will allow that.

The question is:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and the Banking Companies
Act, 19049 for the purpose of regu-
lating the banking business of cer-
tain co-operative societies and for
matters connected therewith, be
taken into consideration.”

The motion was adgpted.

Mr. Deputy-Speaker: W, shall now
take up the clause-by-clause consi-
deration of the Bill.

Clause 2— (Amendinent of section 2)

Shri  Shivaji Rao S, Deshmukh:
Mr. Deputy-Speaker, Sir, this measure
which has been brought forward by
the hon. Finance Minister has got a
laudable object. But my apprechen-
sions are that the Bill, as it is drafted
and the enforcement of the Act which
is likely to take place will defeat the
purpose for which this Bill has been
brought forward,

Clause 2 specifically relates to where
cooperative banking system in the
country 1s brought in purview of the
operation of the Reserve Bank of India
Act. Tn the case of cooperatives,
eertain minimum financial  discipline
is essential. Nobody disputes that. In
cerfain cooperatives, there are certain
financial practices followed which are
not in the interest of either coopera-
tive movement or the growth of bank-
ing. That is elso not disputed. But
the faet of the matter is that co-opera-
tive and the normal banking system in
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its origin, in its operation and in its
effcet on the society, are materially
different and, therefore, they call for
different financial disciplines and diffe-
rent norms of controls. Taking into
consideration this differentiation, it
will be suicwdal to hand-over coopera-
tives to the Reserve Bank of India
which is normally concerned with the
strictest financial  discipline without
any consideration as to the practices
which are called for in a particular
sphere of activity,

We have seen that the cooperatives
primarily are the formations of asso-
ciations by cultivators in respect to
rura| areas and these cooperatives are
usually formed with the specific object
of meeting, to whatever extent that
is possible, the credit requirements of
agriculturists. So far the Reserve
Bank has placed at the disposal of the
State and apex banks certain credits
to be distributed through primary co-
vperatives. The fact is that the Re-
serve Bank even now extends certain
form of financial control over the co-
operative movement. This appears to
be a notional statutory recognition of
the control which the Reserve Bank
alrcady cnforces. The result of this
amendment will be that the coopera-
tives all over India will be subjected
1o dual type of control. The coopera-
tives being formed and registered
under the Cooperatives Acts of differ-
cnt States will be governed by the
respective Cooperatives Acts. and so
far as the financial and banking trans-
actions are concerned, they will be
subject to the control of the Reserve
Bank and the Reserve Bank of India
Act.

‘What will be the result? There will
be an anomalous position. The Re-
serve Bank wanting a particular course
of action to be followed by a parti-
cular cooperative under the plea that
the cooperative is under the direct
control of the Reserve Bank, and the
State Governments and the Registrars
of Coperatives and even the lowest
afficinls on the ladder of the Coopera-
tive Deperiment tfaking a different
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view, is bound to result in one contin-
gency, and that contingency is the
retarding of the gecneral cooperative
movement in the country. [ have no
doubt in my mind that the purpose
behind this Bill appears to be an
administrative reply or, if I may be
permitted to say So, an executive reply
t0 the oft-repeated demand for the
nationalisalion of the banking system
in the country. I say this because if
for the first time the cooperatives are
brought under the direct centrol of
the Heserve Bank and the Banking
Companics Act in the form in which
they have been brought in this Bill,
the result will be that cooperatives
will be wiped out from the fave of
this country.

We have seen that banks after banks
have been wound up by the Reserve
Bank on the decisions of the different
High Courts on the plea that they
do not follow a particular norm of
financial discipline and the result of
this has been that the depositors of
those banks and the persons who are
financially interested in those banks
are put to loss. Now. the Reserve
Bank, while sitting in Delhi, will go
on issuing notifications and orders
which they consider to be in the pub-
lie interest, which wil] have no bear-
ing on the circumstances existing in
the respective States where they ex-
pect the all-India financial discipline
to be followed.

The further clash of this will be
that the Reserve Bank In a fit of the
moment will file petition after peti-
tion in the High Courts for the
winding of the apex, district and
central cooperative banks, and I have
no doubt in my mind that this is bound
io result in only one effect. and that
is the cooperative banking system will
be wiped out in the country. Nobody
on the floor of this House desires this
contingency lo occur to the coopera-
tive movement. The Reserve Bank,
for cxample. advances credits to the
State apex cooperatives at the rate of
2 per cent less than the banking rate.
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The Reserve Bank advances, in addi-
tion, the rural credit at the rate of
2 per cent. Now. by a cumbersome
procedure of distribution of credits,
by the time they reach the hand of
the cultivator, the interest goes upto
10 per cent. Ig the Central Govern-
ment in a position 1o assure the culti-
vator that he will get the rural credit
at the same rate of interest and the
State Governments concerned will
evolve a machinery by which the
administrative and cerlain other char-
ges which will be necessitated by way
of such disbursements will be shared
on an equal basis or on agreed for-
mula beltween the Rescrve Bank on
the one hand and the Central Gov-
ernment on the other hand?

1 have no doubt in my mind that
this Bill has been brought in not with
a view to acquiring any real financial
discipline. The real financial discipline
requires a certain knowledge of indi-
vidual financial transactions which are
best known only to the auditors that
will be under the Cooperative Depart-
ment. Hence the Reserve Bank here
will be guided by not only third-rate
reports but the reprorts beginning at
the lowest level of the auditor reach-
ing Delhi under the signature of cer-
tain Secrctary in the Cooperative De-
partment or certain Registrar of Coop-
cratives of a State and it is on that
basis the Reserve Bank will be acting
and, 1 think, this will be a very weak
basis to act upon even in the interest
of enforcing rigid flnancial discipline.

1 beg to urge upon the hon. Finance
Minister to consider this from this
point of view. On the one hand. he
has taken over the complete control
of the banking practices of coopera-
tives in the hands of the Reserve Bank
and they are subjected to the opera-
tion of the Banking Companies Act
and at the same time they have been
denied the basic security which is
normally given to a depositor in &
commercial bank, For instance, if a
commereinl bank js wound up. the
depositor of that bank enjoys to ©
certain extent immunities and pri-
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vileges which arc  due under
the Doposit Insurance Corporation
Act. The operation of this Act has
been kept aloof. Perhaps, this has
been kept aloof under the pretexi that
several State Governments have objec-
ted to the operation of this scheme. If
the Act provides that certain provi-
sions of the Act would come into force
on different dates, 1 fail to understand
the wisdom of lcaving aside the ope-
ration of the Deposit Insurance Cor-
poration Act by amending the whole
statute relating to the cooperatives in
the form in which it has been placed
before this House.

Therefore, T would beg of the hon.
Minister to withdraw this Bill in the
form in which he wants this House lo

" consider it now, ask the House for

time to come back with necessary
amendments by which even the De-
posite Insurance Corporation Act will
be made applicable to co-operative
banks. We had been very anxious 1o
exiract certain minimum  assurances
from the hon, Fiance Minister; in re-
turn we got only fallering assurances.
It necessary, this House should see to
it that statutory guarantec is given to
the opening of branches of co-opera-
tive banks in the rural areas; that is
precigely the way in which co-opera-
tive rural credit has to be disbursed.
Further, if necessary, there should be
specific control on the mode of giving
rural credits. The rates of interest
which are to be charged should be
better left to the co-operative depart-
ments. The Reserve Bank will satisfy
itself by giving such advice as neces-
sary in the interest of financial secu-
rity.

I further submit for the considera-
tion of this House that we should not
in a hurry affect permanently the en-
tire co-operative movement in  this
country, particular!y as the sufferers
are going to be 90 per cent of the
rural population. To the cultivators,
who are even today hard-pressed in
cortain states like Maharashtra, there
are only two wavs of securing
Inans .
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Mr. Deputy-Speaker: Clause 2 is a
definition clause. You have not ob-
ject to any definition gso far.

Shri  Shivaji Rao §, Deshmukh:
This is about the operation of the
definition clause. Co-operative banks
have been included and subjected to
certain conditions . .

That is why these observations
under this clause are material. | do
not have anything to say on the speci-
fic wording of the definitions, but
what 1 have to say is that the defl-
nitions incorporated here are going to
have the effect of leaving co-operative
banks to the mercy of the Rescrve
Bank, which will have a nasty effect
on the growth of the co-operative
movement., That is why I restrict my
comments to this particular point. I
am not bothered about the way how it
is worded, this way or that; what I
am concerned with is the fact that the
very passing of this Bill will be basi-
cully affecting the co-operative struc-
ture.

For instance, rural credit today is ~

available in two ways: taccavi loans
and loans through co-operatives. In
a gtale like Maharashtra, where taccavi
has been completely wiped out, all
credity are routed through co-opera-
tives. They will be subjected to ver-
tain discipline which may result in
eredit being denied to the cultivators.
So I say that this is not only a wrong
exercise of financial discipline, but—
I would go further and say—it is &
reversal of the Bhubaneswar spirit,
because at Bhubaneswar we promised
the people of the country that we
would allow to the farmers credit on
reasonable rates of interest and in
enough quantities, which will neces-
sarily have no bearing on credit-
worthiness. For instance, are you in
a position to assure the cultivator that
he will get the necessary credit irres-
pective of his credit-worthiness? Are
vou in a position to assure him that
he will get credit at the rate of
interest that the Reserve Bank is in a
position to advance credit to the apex
co-operatives? If we are not in a
position to answer these questions
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sutisfactorily and remove these appre-
hensions in the minds of the oeople,
we nave no moral or justifiable right
in rushing through with a Bill of this
nature offering co-opcratives on a
plaiter to be subjected to discipline,
which is bound Lo result only in the
wiping out of the co-operative move-
ment in this country and in the vital
sphere of agricultural rural credit,

There are instances in this regard.
For inslance, sugar co-operatives in
Maharashira used to advance loans
1o its members., But the Rescrve Bank
ieok objection to this saying that this
is a banking transaction. Obviously,
the co-operatives did not advance
loans to cultivators on the basic of
profit making; they were only fulfilling
the basic obligation which they owed
to the process of manufacture of sugar.
Yet the Reserve Bank touk this objec-
tion and said that no such loans could
be advanced by sugar co-operatives
under the respective Sugar Co-opera-
tives Act. It has been on record, that
the Reserve Bank, instead of taking
due care for expansion of rural credit
is satisfied with dimunition of it and
getting control on whatever credit Is
advanced to cultivators. ‘This is a
contingeney which this House does
not want to see brought sbout.

Therefore, 1 say that even at this
stage, the Finance Minister will be
doing a distinct service 1o the nation,
and to the co-operative movement in
particular, by withdrawing this Bill
in this form, and coming forward with
a better and more comprehensive
Bill at the proper time.

Shri Firoedia: On a point of clari-
fication  about the definitions. ©On
p. 3. it is said:

“primary  cooperative  bank’
means a co-operative  socigly,
other than a primary agricultural
credit society,—(1) the primary
object or principal business of
which is the transaction of bank-
ing business; (2) the paid-up
share capital and reserves of
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which are not lesss than one lakh
of rupees: and (3) the by laws of
which do not permit admission of
any other co-operative sociely as
member;"

If there is a bank which fulfils the

first two conditions, but not the
third, under what category will it
fall?

Shri B. R. Bhagat: It will not; the

second will not apply.

Bhri Firodia: Will it fall
any other catcgory?

under

Shri B, R, Bhagat: That I cannot
say. The second does not apply; it
will not fall under this category.

Shri Firodia: 1f there js a bank
which  has one lakh of rupees
reserve, and is doing banking?

Shri B. R, Bhagat: It will simply
mean that it will not be a
co-operative  society  which  does
banking. It will be otlir co-ope a-
live societly.

Shri Parashar (Shivpuri): 1 wont

to speak on cl. 2.

Mr. Deputy-Speaker: He has no
amendment.

Shri Parashar: I want to speak

‘generally on the clause.

Mr, Deputy-Speaker: There are no
amendments.

Shri Parashar: 1 want to
this clause.

oppose

Mr. Deputy-Speaker: Has he
wobjection to any definition? _

Shri Parashar: I want to speak on
it, I want to oppose it

Mr. Deputy-Speaker: All right,

Shri C. K, Bhattacharyya (Rai-
ganj): On a point of clarification. The
hon. Member wants to oppose this
<lause. He does not want the inclu-
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sion of this clause in  Bill Does

it come to this that it will be a Bill

withnut definitions?

Mr Deputy-Speaker: That is for
him to explain, Are you opposing the
inclusion of this clause?

Shri Parashar: 1 am
inclusion of this clause,

oppnsing the

IMeaw wERw  d§ WwAr g
& oz e wy dFmE dm @
T TR g A AT AIET AT ET R
wﬁqwﬁwa'ﬁmaﬁ1ﬁﬁ?%

W WM ¥t 9T ®7 @ § A1 AT
i aamr T @ IR a9y W
TWIE | 39 & 35 ®1Ow § |

Jqrenw wptew : few o Sfefaee
1 g 7 w2 § qg of aaen Afaw

ot qroere AR KA g &
ag ®g1 w1 71 g fr frod &% wmw
tfeqr & ot 7% W 09 & Amfaw
szq ¥ 39 wiw & o {9 i
¥ ofv orft @ SEmdy & w1 oy
w2 fem a1 1 91 o7 agafran &
g # ¥ w7 AT AfeEl W e
ag wr # fr Frod dw e cfer &
aEam ¥ wEEren wEmA A A
afz adi gf ¥ 1 afer frord & & wrwr
gwitr & & ¥ fo wfy fem gy
Ay wfeareat a@r § 0 & £xf o
&% w1 faig w7 1 gfe § fring T
w7 T § Afew g mpmten & dm
¥ o ¥ A aE § e ¥
T O € Wt A § A
weg & fr o @ ® oA SR W
| TETUE AT 9T g 7 A
Zrm sm fo 3a & afrarfes fear
?, W werapet Al gAaw faat
¥ az frord dw ¥ 2= 7w | d@R
fr 7 fam ¥ wreawzR Ty o B,
FIVT AT Y §, T A o STy g
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[4: mrera)
¢ T oo fa=1 =1 =13 1 ATd 9 Adr @
f& ag #1f wmmaifer gade w7 Far
w1 e &, afew ga o fom o o
& 3 T ¥ qaan g ) qfF wadT g
ArAdeq 08 o= sfew 7 & 59 o
H 39 %1 gf@w 7 Y 97 7 A=A
A g 1 5 sfwfwew Foam
W AR R
“The deposits and Wworking
funds of co-operative banks are
now so large that the extension
of the more important provisions
of the Banking Compunies Act,

1949 to these banks will be in
the public interest.”

¥ fadza az ¢ f5 afz smmifea
7 ¥ s aga ¥ Doy @
At ag At FraHTS 42 &1 F97 7 487
a3 # 1 &fe TeT 09T F1EH IFK1T AT
T3 ¥ nfeq® gzve w1 & A9 g
TTATARY @ | &, ¥ §4 419 F1 AFF FIAT
g f& smmifa armds o9 w=-
waifea 499 ¥ %39 w07 9 A9A
1 7z frorg &% A &1 a1 fFT 71 17
AT FA F AAT GIAAA F AT AW F
faqr frad % @ &€ qravg 7 T@AT
ZAT OF &% JAAT AT, TA A A7 ARA
# 1wt FrETEES & O T
% 2t a7 az 2w & fax feg ot
& AEETQ A% 1 FEAH FL G
AEFITA, & FEFM B T AR ANA
FHM W mEET ¥ osix & wmw
F7H ATA WIS F1 AFAIT F1 AT
&7 waan aq A 1 3fg 7 aggm
2 Ay

et a% food &% w7 g 3 FWwT
7 ¥ wW K1 T B, FIOS gfezw
7 sqmoifrr zfresior & 37 #1 AT
FTAFATT AT & | AT AEwar £ I
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%mmﬂwﬁinﬁﬂﬁwﬂ
3= @ IW A sATE TEAr 9OVE ER
arET 2o

s ¥o o WA : FAeqt FTRIE

=t qreee : F fom ow @ %
21 g, faw gfee & #g vav g afz fafarev
ARITW I FT WIGT FIA AT SATET
gafaa gmr | & #7 7@ § A7 A
TgA #ndt A a1 @ A g 37 AR
¥T Frfore £ AT A THAT I AFATE |
I9 78! 7% AE@e T &1, {77 F A
A AT WA AT OF F7 F 3o, g7
?, um s @% F fagaw § &=
ared # 1 @ fam @ fafma sgom o
2w wrE A AE E AEAT | T
T TEW X AL AR FW AR FE
i

sl T TorwA AT T TR AT A
wTIgl AT W aET FEAr # fw oaw aga
wgeaqet fa=r & 1 afr gare w4 wEiEE
marfeam ¥ fge g amaa
grzsfRr s aia@m 21, @A
FFE1 § 9T A 47, A1 T AgFIL WHEEIAA
FI saar FAT F3T | A4 37T A T
faig 7€ &, =7 fa= 7 o w7 W
fazig 781 & | § Fa7 07 FAATARATE
fe& 37 & gra 1 faw 729 § @At g
ag 3w fawy sgwm &1 qfq &7 fa=
TR g TR Tmm e
FA AAT A2 fF 39 1 Oy qwaEr
7% fir TEM oA gy & aar fae T
F FEHIfAT & qA1 T F @A
TG oA AT R0

i do fro arfem : Janas wEET,
T fadgs o1 8 wA & fAn FadeAr
a BT R Ay ow b faw 2
fom w1 waw W1 @EHT AT ¥ I
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97 TTAT & | WA AT AT §IETT
1 @1 Aifa & a7 7z 2 f& Towifer
da #1 @z fam A ) AfER ow
ot 7 F 7@ g g e sy Wl w
o feardiz & 39 71 F19 F1 CAv
? f& =77 wrzdz Heew W1 =Evam AT
2 39 %1 ARETRA ZAT €, T F1 FAVA
Tar & | afsr mer FEofosy ov
AW 79 7 UF I WG FH AT A
wg‘r‘-"rl:rﬁzﬂﬂmg*rmelﬂ
W AW 2 AR R AETTE & AR
fafrezs & famr & 3w a9 Tmfss
& 91 fafrer & 37 7 g aeim
# qar = fr o9 %1 w7 FEOfE
&F qv J77 F1 Fm s fafie
a ¥t g5 fomme F7 & 97 AEaEe
foa 4 1 3@ &1 3o ¥ famn mam g
#fea az srdwwrw &7 7 4% Fw
2

T H 3ATE 2§ WEEl AfgaeaT
#fez gmmd & I § A frmromm
2 w7 I\ & fm At wfewrs vl
wE ¥ I w1 W gE W A owr
BN AW 17 mAwa wvd ¢ fr srew
qETEE W wmmE i A
o fmr 71 %W 23 2 A1 ag mmfA
w1 ezt w1 @@ a8 Tar
1 wETE ¥ areer ameg oft 2wam
A amerm f& 3@ #1 Afama o,
I & T o W@ ¥ oA A
# 1 a7 A 1 A 97w
WO A E AR F A AT qE AT B,
&7 fw #1279 &, ¥129 d= AT B o1
oW 3 O w7 fry A 3w F A
wroravfza Fz= &9 7 a1 fray arw
2 Afer ol &5 39 97 s
s s dw Fz ¥ fe o 3
FIH AT F74 F TEA ®Ww 97
¥ o &1 w0 A9 #77 § 1 W AW
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AR F ATE, FEA TN F F A5 WT
A 1af A A TwaATE ¥ A
A g FF &1 tw & e foad
% wreRaww FvAn ¢ o o S oA
frar a1 AFAT | AT BH W ATE HI
=u faaer =ifzn At @ A W
gifasra g Tifzd o afeq w9 ==
¥ am 7 @1 WA fzar qmen & ag A
1T gt 2 3w & 37 famn wmew 2,
afAT a7 F17 A9 #@ F@r g | mE
fraq &% =1 w201 2 1 nd 7 fawA
TH ¥ W7 A% # | O 5 0 g 1)
ArmadT & fam 97 @ W gy A
w1 & Gt am # A
afsa & oz sz wgm ¢ 7 fomia
fafeedt & a2 W wiAw A & fw
g w2z W AT AT a4 ¥
afew o fa=r o *4% oY g7 7 faand
7@ AT & 1 g7 e femn o g, e
gipifey Az ATiAA AF | ¥W AW
Fr wrf HEq gEprTer TE W OAE
2

i Fo To NMA @ I TF FI

CIo R

st #o foe mfewm : W &
&1 F|T FTAM, AT IA A A1 FA49 a7
frar gam 2, “afen @ fam o dw

‘mAT 7 pemrrfoa AT w0
15.32 hrs.
[Suir KHapiLkaw in the Chair]

agrTeE # At Amrifey Aot
iF 47 2 3z @ wrarfza Az
AT A%

ot wo To WE : TZ ¥ WA
1A T oA R

it 3. fre oifym ;a7 A "
o w1 #1 T &
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St o o WWA @ FAA F AW
wgy £ 5 w07 w18 d7 @y avw v
M mraEtadz &

Shri §. 8. More: Why don't yvou in-
troduce a proper explanation?

Dr. M. 5. Aney (Nagpur): IHe will
have to put in the statute itself the
wording that he considers to be p.o-
per, otherwise, it will give rise to
misunderstandings.

st o foro afem ;. wAfAT @7
wAvEE ¢ fF ‘memmrifra AT oawe
& F Avr Fromarfer A7 TeadE
F AT TR AT | WA HAT ST
A g grefoqs amm § ag wmvaEA
faar ar fF sTEewd mieesTE e
qraTadt, starrrfza 2 aew i o
oA wIT FlAmifza awnEEr &1
afen mra vt A9 &Y% T A
M ag wEw g g fe owErTy
M AT JAATHT §F #, I A qE FAA
acATE F oA

oft wo Tro WA : AN 1

ot ¥o o ofem ¢ GFT €
favwa ww w2, fog ¥ gart fra W
T oW E

o A713 A9 a9 w9 AFEL 62
# o gy a9 %A @1 @ 8, faw
# mrefra Ame= wiA w47 | wwfAm
% wgr g fF ag fegomm ww w2 &
e gt &7 & AW A A § o
qv faer fear @ A Ao g7
WA & A4 safeal o a9 afzmn &
TEer 41 dzF 214 91 T & TAfEn
& fervwe %1 Wy w2 & fan -
gt & fzar ar1, & af g w9
F fam =grogur £
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oY qrereR ¢ WAt WEIRw A oW
fam ® aw w gu uF w2 @1 fr
I Aefra Aga # oagwfr @
2 1 fF mefm gz sw AT 62
% W faum & famsedt & @i oge
dde &1 UIF F44 AT § wEfAv A
fraea w7 = g fe o & fom
Zrey faam amr
Mr. Chairman: T am sorry [ cannot

take note of what is happening out-
side,

st fogreex @5 (1) - WR
Faw oft fAmm w71 ¢ & #3919 2
& TrEeT ¥ A1 AAAE gEE Wl a§
a9 I R A oF g A g
T & Wy § # e T@ s
A § UIS AT A€ AT gWOH
wrAmifes 7 Y W AR w1
aw ¢ ffy oz & & ovam s
Y RS o G I g
SFTT AL FT AT FAUT A WAl
TET TTET K 99T g & | WY aF
ara w1 e & & weeE W
IR A ST FT a4 W gIfee
& S

feet ofegere mfaw & we wré
foma & @1 feaie fafeee #t 9w
T = A ifge | Afea & Faw
=T & Fg we g fE aeifer
W § g I F T F1 9gd A0
Fomam &1 @ 4 1 & faveean I
W ¥ aA A § o gafam & W
fawr &1 & FTA g W Ag wW
w1 frad &% & v #¢ fagr o
A1 & & Tom €7 g @ | e
¥z WA wEEE W o E
a1 Faw A & FFAE

Shri B. R. Bhagat: Mr. Chairman, I
only wish that the hon. Member who
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has started on a different note than
the entire House was present when I
moved the Bill I dealt with exactly
the fears that he expressed and if he
bad listened to me . .

8hri Bhivajl Rao 5. Deshmukh: 1
spoke after listening to you.

Bhri B. B. Bhagat: I stand dorrected.
1 have to convince him; I wiil make
an effort. He expressed the fear that
it will be an unnecessary interference
in the co-operative movement. I think
that it is absolutely mispiaced. He
seems to think that this Bill will go
1o interfere with the socleties. I ex-
Plained very carefully that this Bill
will be concerned only with three
types of societies: apex bank, central
<o-operative banks and the urban co-
operative societles with share capital
of a lakh. Altogether, their number
will not exceed 800. His apprehension
that this will restrict the banking
operations of primary do-operative
societies i3 misconceived. Probably
he knows also that every body who
is concerned with co-operation, the
‘State Government, non official leader
and others have welcomed this mea-
sure and the Member; from Maka-
rashtra would like to know that the
central co-operative banks met only
recently and they had also welcomed
this measure. There cannot be greater
testimony to the all round support to
this Bill than the fact that everybody
concerned with the eo-operative
movement had welcomed this Bill and
almost every Member who got up sup-

ported it In a full measure. It was
said that the Reserve Bank was
apnlving ermmercial measures. T do

not knnw what is meant bv commer-
cial mossures, This is n measure in
tha nnhlic interset to strengthen the
cn-ooerative bankine avetem, Refe-
renca was mada tn Prof. D. R Gadeil.
He hag glsa lent enmmport to this and
in fart he would lika to en furtier
and exten4 the benefit of in=rarce
on  deposite to be exten.dad
tn them. Wa pavs in rammuniration
with the State Governments.. (Inter-
unfons,)

2148 (Ai) LSD—T.
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Mr. Chalrman: Order, order. He is
not yielding.
Shri B. B, Bhagat: We want to’

carry them with wus, I repeat the
assurance that we will come back to
the House in that connection also to
extend the benefits of the deposit
insurance scheme to the co-operative
sector which will meet the demand
of the non-official leadership in the
country. He spoke about dua] control’
by the registrar and the Reserve
Bank, The primary -co-operative
societiog will be completely outside
the purview of this scheme; there-
fore, there is no dual control. There
was the question of the interest of
the State Government and thelr
policies and the Reserve Bank work-
ing in co-operation. There is com-
plete understanding not only between
the Reserve Bank and the Central
Government because the policies and
interests are the same but also
between them and the State Govern-
ments. I think the Reserve Bank will
followy that policy in carrying the
State Governments to the farthest
extent in thelr operation; the ques-
tion of dua] interest or conflict does
not arise. So far as this measure
goes, thls iz the first instalment and
there is complete agreement among
every interest, the State Government,
the co-operative movement and non=
officlal leaders. Let him not Als-
courage it by his discordant note—
in the House there is complete agree-
ment—because of fears which are
misconceived and facts which do not
exist, It will strengthen the co-
operative movement and will serve
the interests of rural areas.

Bhri S. 5. Mors® 1 shou'd lke to
know from the Minister about what
Mr. Patel has said. ..,

Shri B. R. Bharat: Land morterge
bank? This question was contidered
The land development bank s ®
recent phenomenon in Maharashira
and an amendment was sueested to
eover it in what ever natae [t may be.
The leeal advice Is that it Is not
necessary, because langd mortgage
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[Shri B, R. Bhagat]
banks cover:; in whatever from it
exists, land development bank in
Maharashtra and so on, If you put in
land development banks by way of
explanation, it may include land
development banks which are not
land mortgage banks

Bhri D, S, Patel: About land deve-
lopment banks, I want 1o move an
amendment.

Shri B. R. Bhagat: All land
development banks may rot be land
mortgage.banks. There is harm in
putting it like that; there is no harm
in keeping it as it is. This was the
legal advice. I am not expert on this
« .+ (Interruptions).

Bhivaji Rao S. Deshmukh: The
land mortgage banks in the rest of
the country will be out of the pur-
view and the land Adevelopment
banks in Maharashtra will be subject
to control,

Shri B, R, Bhagat: As long as they
are really land mortgage banks, they
will not be.

Shrl Shivajl Rao S. Deshmukh:
Before you put this to the vote, I
may read out the proviso to clause
76 of our Rules of Procedure and I
move that this Bill be circulated for
eliciting public opinion by a speci-
fied date.

Bhri B. R, Bhagat: Even without a
formal motion?

Shri Shivaji Rao 5. Deshmukh:
Ye: At any stage. 1 beg you to exer-
cise that discretion and authorise to
move that motion.

Mr. Chalrman: He ought to have
made that motion before the Bill
was taken into consideration—at that
time.

8hri Shivajl Bao 8. Desmukh: The
rule lis:

“Provided that if the member
incharge of a Bill iy unable for
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reasons which the Speaker con-
siders adejuate, to move the
next mot on in regard to his Bill
at any sub equent stage afler
introduction, he may authorise
another member to move that
particular  motion with the
approval of the Speaker.”

1 submit this for your approval, and
if you consider that the circum-
stances are such that even at this
stage, that motion can be permitted,
vou may please allow it under the
proviso to sub-rule 76,

Mr, Chairman: I do not feel that I
should take advantage of this provi-
sion and use my discretion in order
to give you an opportunity to move
a motion for circulation, Now, there
are no amendments to clause 2.

Shri C. K. Bhattacharyya: The
Deputy-Speaker had taken clauses 2
to 13 together. (Interruption).

Shri Shivajl Rao S, Deshmukh: No,
no. Only clause 2 has been moved.

Mr, Chairman: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the BillL

Mr. Chairman: Then we take up

clause 3.
Clause 3— (Amendment of section
10).

Shri Shivaji Rao S, Deshmukh: I
want to speak on clause 3, This
clause specifically requires that a
director of a banking company with-
in the meaning of clause (c) of sec-
tion 5 of the Banking Companies
Act, 1949, or of a co-operative bank
shall be excluded from being a repré-
sentative on the concerned committee
of the Reserve Bank. The original
purpose for which certain directors
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of certain statutory or commercial
banks are excluded from being mem-
bers of the committees and certain
authorities under the Reserve Bank
is that those who will be exercising
the discretion in favour or against @
particular bank should not be persons
who would be directly or indirectly
interested in the bank. Now, it is the
normal practice that under the co-
operative system of banking and the
managing agency system, the persons
who are directors of the co-operative
bank are those who have no other
interest in the particular co-operative
bank except the well-being and
better management of that bank, I
think it will be unjustifiable to insist
that a director and the office-bearer
of a co-operative company or a co-
operative bank should be excluded
from being a member of the respec-
tive autherity simply because he
happens to be the office-bearer or
d'rector of a co-operztive bank To
treat a co-operative bank at par with a
commercial bank and to insist on a
provision that they will be so debar-
red is to go contrary to the spirit of
co-operation, It is therefore that 1
say hera that not only clause 3 but
every statutory provision that is
be'ng souzht to be made and passed
under this A-t is going to affect
adversely the co-operative movement,
and those who have the welfare and
the well-being of co-operative maove-
ment at heart will not ordinarily
ahide by it, and they would insist
that clause 3 should be deleted from
the Bill a5 it stands

Mr. Chairman: As there are no
amendments to clauses 3 to 13—(In-
terruption) —

Shri D. S. Pafil rose—

Mr. Chairman: . , shall I put all
these clauses—clauses 3 to 13— to the
vote of the House?

Shri D. S, Patil: T want to speak on
clause 12,

Shri Shivaii Rae 8 Deshmukh:
There is another objection. In the

MAGHA 29, 1836 (SAKA)

(Application to

Co-operative Societies) Bill
parent Act itself, there is no sub-
clause (8) to sub-section (1), Trus
substitution presupposes the ex'st-
ence of sub-elause (e) but in section
1p of the parent Act, there is nothing
like clause (e).
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Mr, Chairman: Your submission
ought 40 have been made when there
was a general discussion regarding
the structure of the Bill, It is now
too late.

Shri Shivai Rao 8. Deshmukh:
On a specific provision of the clause,
1 can speak,

Shri Parashar: T want to speak on
clause 3.

Mr, Chalrman: There iy some time-
limit for this,

Shri  Shivaji Rao S, Deshmukh:
The time-limit should be extended.
This is a very important statute.
Please extenq the tme-limit. Two
hours have been allotted to this Bill
by the Business Advisory Committee.
Obviously, it has not gone deeply
into this.

Shri Parashar: I want to make my
submission m Just one minute. In
the original section 10 of th's Act—
the parent Act—there are sub-
clauses (a), (b) and (¢) under sub-
section (1). T have been frantically
searching for sub-clauses (d) and te)
but I have not found them. Where is
the original clause (e) of sub-section
(1), which is sought to be substituted
by the present clause (e)? I want to
have a clarification from the Min'ster
in charge as to how this clause (e)
can come in now. Since there is no
clause (e) in the original Act, which
is sought to be substituted by the yro-
posed clause () of this Bill, this can=
not be proceeded with.

Shei B R Bhagat: There ls a
different clause which refers to this
Bill.
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Mr, Chairman: I am now putting
the question.

Shri Shivaji Rao B, Deshmukh: We
are discussing clause 3.

Mr. Chalrman: 1 have to put
clauses 3 to 13 to the vote of the
House.

8hri Shivaji Rao S. Deshmukh: We
are discussing clause 3, The discus-
sion ig not yet over, We have to
proceed clause by clause, If we have
to take them all together, that will
preclude hon, Members frpm taking
up every clause separately, every
clause that deserves consideration,

Shrl Parashar: My humble sub-
mission is that under clause 3, the
lacune pointed out should be clarified.

Mr. Chairman: Already, the hnn.
Minister in charge has clarified the
position.

Bhrl Parashar: My objection is that
clause (e) pre-supposes the existence
of clause (e) in the parent Act, which
is sought to be substituted now. Since
it does not exist in the origlnal Act,
it cannot be proceeded with, That is
my point of order, The Bill has not
been properly circulated,

Mr. Chairman: I will put clause 3
separately first.

Shri Shivaji Rao 8. Deshmukh:
My objection is to the inclusion of
clau:e 3, Ag the Bil] stands at present,
clause 3 cannot be pu' to the wvote,
because it is anomalous.

.Mr. Chairman: If the hon. Memher
fs not satisfleq with the explanation,
he has the freedom to vote against
it.

Shri Shivajl Rao S. Deshmukh:

There is rno explanation.
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Mr. Chairman: The Minister has
given the explanation on the point

Shri § 8. More: This confusion
may be rrobably due to the wrong
printing of the copy, They have got
up to sub-clause (c). Why do they
want another sub-clause? I think the
objection is wvery walid.

Mr. Chalrman: Will the Minister
kindly clarify?
Shri B. R. Bhagat: The clause

referred to is a different clause.

Shri Shivajl Rao S. Deshmukh: I
feel that the clauses of the Bill as
have been drafted are defective. I
move:

“That further discussion on the
Bil] be adjourned”™

Bhri Parashar: I support the motlon

Mr, Chalrman: The motion has
been made. It is supported by another
hon. Member.

15:55 hra.
[Mr. SPEaRER in the Chair]

Shri B, B Bhagat: 1 oppose this
motion for adjournment of further
discussion. But as the clock is strik-
ing 4 and the other business i to
be taken up, I withdraw my opposi-
This need not be
pressed.

tion. motion

Mr. Speaker: The question Is:

“That further discussion on the
Bill be adjourned.”

The Lok Saobha divided.
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Idr. Speaker: The result of the
division is: Ayes 64; Noes. 109.

The motion was negatived,

15593 hrs,
BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT

Siri Rane (Buldana): I beg to pre-
sent the Thirty-fourth Report of the
Business Advisory Committse.

M:. Speaker: I ghall take up the
adjournment motion now.

Shri B. R. Bhagat: The discussion
on the Bill should continue, because
the motion for adjourning the dis-
cussion on the Bill has been lost.

fr. Speaker: The discussion on the
Rill will continue tomorrow.

i6 hrs.
MOTION FOR ADJOURNMENT

Famuse or CovesnseEny v HaworLinc
LaNGuace ISSUE

Mr, Speaker: I shall fix the time-
limit, because there would be a large
number of Members desiring to
speak I propose that the mover may
1ake 15 minutes and the others 10
minrtes each.

wri M, N, Mukerjee (Calcutta Cen-
trai). Mr. Speaker, Sir, I bez to
ATLOWVE:

“That the House do now adjourn”.
I do so, because, I wish to draw
point2d attention to the recent tragic
events in the south, which have cast
their shadow on the country and on
the deliberations of this House. A
short while ago, the elements cons-
pired to ~reate stark horror in Ramesh-
waram, but it was Government's
folly and arrogance and its lsck of
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capacity for intelligently anticipating
and sympathetically responding to
public feeling which provoked fury
in Tamil Nad, usually so sedate and
sober, over the issue of language on
Republic Day and subsequently. My
intention is to censure Government
for its utter failure to tackle the
tragedy in Tamil Nad and its reper=
cussions elsewhere, as in West Bengal

We are not unready to welcome
and cooperate with whatever honest
efforts Government might make to
solve the crisls. Meanwhile, however,
the mind of the country must be
made known and the heart of our
people must speak, as it can only do
in Parliament.

The death roll in Tamil Nad, as
T learn, is 78 including 4 policemen
and 5 who burnt themselves to death
as a protest against the imposition of
Hindi, like the Buddhist monks of
South Viet-Nam. It is true that cer-
tain kinds of incendiary leadership,
whom I shall not name, were flour-
ishing in Tamil Nad and the frustra-
tion and irritation over Government's
failures on food and every other
front have accumulated. But when
men come forward and publicly burn
themselves to death for their own
mother-tongue, when thousands stand
by in admiration and sorrow and
then some of them in sudden anger
think nothing of such ugly things as
burning policemen also to death;
such events cannot be treated lightly
and brushed aside. Emotion of that
sort can burn solid thrones, let alone
the rickety structures of wvainglory
that prop up the Government. The
city of Delhi is the historic grave of
vainglory and Government must be-
ware,

This warning is needed, because
among other things the ruling party
in this country has always failed to
understand the complications of the
language question in India. They list
some 14 langueges in the schedule to
the Constitution and call the Republic
a Union of States. But they do not



